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For the present notice be inaued' 

k)Ifr.:.r 	2'j 	 again8t contemner noa.2 & 3 directing 

t41 ti b-7 	7'.,-S,9'-- 	1thcn to shot, Cause as to why contempt) 

proceedingS should not initiated agaCt 

	

'- 	 . • 
	them for not having canplied with direc' 

tiona dated 26.2.2004 of this Tribunal 

1in O.A.100/2003 with O.A.157/2003. 

Notice is returnablo on 15 .12.2O04' 

Member 	 vice-Chairman 

bb 
15.12.2004 presents The HOn'ble Mr. Jutice R.K. 

liatta. Vico.-Chairimn, 

Learned AdvcQatC ir.B.C.Pathak. 

	

I 	 , puts in appearance on behalf of the 

1 respondents and oecka aix viecko time to 

file rep ly 
Stand over to 28.1 .2005 • 
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11.3.2005 presents The HOn'ble Mr. Justice 0. 
sivarajan. vie*chairman 
The Han 'ble Mr. K.V.PXah1adfl. 
2ether (A). 

At the reue8t made by 140.I.Devi, 

1arned asunsel appearing on behalf of 

4&.S.3arma, ]rned counee for the app1i 

cant. anedm the cce is adjourned to 

15.34005 as Mr.8.8arma is not keeping 

well. 	
1,7 

Hber 	 viceuchairman 

bb 
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G. 31varjri, 
Vjce-Chajrr'jn. 
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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATI BENCH. 

C.P.50/20041nO.A.157/2003) 

DATEOFDESION 15.03.2005 

Mrs. A. Talukdar 
	 APPLICANT(S) 

Mr. S. Saima 
	 ADVOCATE FOR THE 

APPLICANT(S) 

* VERSUS - 

Sri Amragh Kumar 	 RESPONDENT (S) 

Mr. B.C. Pathak 	 . 	ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLEMR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINISThATIVE MEMBER. 

I. Whether Reporters of local papers may be allowed to see the judgment? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the judgment? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon'ble Vice-chajrman. 	

9fr'T7 
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CENTRAL ADMINISTRATIVE tRIBUNAL ::::GUWAHATI BENCH 

Contempt Petition No. 5012004 an O.A. No. 157/2003) 

Date of Order: This the 15th  day of March, 2005 

THE HON'BLE MR. JUSThE G. SIVARAJAN, VICE CHAIRMAN 

THE HON'BLE MR. K.V. PRAHLADAN, ADMINIS'fltK[IVE MEMBER. 

Mrs. Anima Talukdar 
Daughter of Late Gopal Talukdar 
Working as Casual Worker, 
Under Executive Engineer, 
Middle Brahmaputra Division, 
Central Water Commission, Adabari, Guwahati. 

Petitioner 

By Advocate Mr. S. Sarma. 

- VERSUS- 

Sri Amragh Kumar 
The Director 
Central Water Commission 
New Delhi. 

Sri M.P. Singh 
The Superintending Engineer, 
Hydrological Observation Circle, 
Adabari, Guwahati. 

Sri A.K. Sirvastav 
The Executive engineâr, 
Central Water Commission, 
Middle Brahmaputra Division, 
Adabari, Guwahati. 

• • Respondentsf 
Contemnors. 

By Advocate Mr. B.C. Pathak, 

ORDER (ORAL) 

S1VARAJAN I  i ( VC): 

This Contempt Petition has been filed alleging that the direction issued by 

this Tribunal in the order dated 26.02.2004 (Annexure - 1) in O.A. No. 157/2003 

has not been complied with. 
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2. 	We have heard Mr. S. Sarma, learned counsel for the Petitioner and also 

Mr. B.C. Pathak, learned counsel for the Respondents. Mr. Pathak, learned counsel 

for the respondents has placed before us a copy of Memorandum dated 13.12.2004 

and submitted that the direction issued by this Tribunal has been complied with. 

Mr. S. Sarma, learned counsel for the applicant submitted that this order is against 

him and he shall take up the matter before the appropriate forum. It is seen that 

direction issued by this Tribunal has been complied with by issuing the 

Memorandum dated 13.12.2004. Accordingly, we close the C.P. with liberty to the 

applicant, if he so advised,to pursue the matter before the appropriate forum. 

TheC.P. is accordingly closed. 

(K.V.PRAHLADAN) 	 (G.SIVARAJAN) 
ADMINISTRATIVE MEMBER 	 VICE. CHAIRMAN 

/mb! 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

t3UWAHATI BENCH 

C.PNc /ø4 

In OA.No.157/03 

Anima Talukdar 

Applicant 

Union of India & Ors. 

Respondents 

IN THE MATTER OF 

An 	application u/s 17 	of 	the 

Administrative Tribunal Act, 19E5 

for t,illful and deliberate violation 

of the judgment and order dated 

26.2.2004 passed by this Honble 

Tribunal in DA NO.157/03. 

V 

-AND- 

IN THE_MATTER OF 

(1) Anima Taiukdar 

D/o Late Gopal. Talukdar 

working as CaSLial Worker 

7 Under Executive Engineer, 

Middle }3rahmaputra Division, 

Central Water Commission, Adabari 

C3uwahati 

1 



-VS.- 
Sr i yy kf4J.i ku 

Th e Di r cc: tor' U 
Central Water Commission 
New De .1 hi 

Sri M.PSingh 
The Superintendinc Engineer 
Hydrological Observation Circle 
Adabar'i, Guwahati 

Sri (KSirvastay 
The Executive Enci ineer 
Central Water Commisision 
Middle I3rehmaputra Division, 
Adabari, Guwahati 

Respondents/Contemner's 

The humble petit:ion on behalf of the petitioner 

above nameth 

I That 	the petitioner approached this 	Hon 'bie 

Tribunal aqgrievecJ by the action of the Respondents in not 

considering him for rectuiarisat ion in Group-- 'D post in 

terms of OM dated 1091993 The Hon'bie Tribunal after 

hearing both the parties and perusal of records was pleased 

to allow party directing the Respondents to treat the cases 

of the applicants beyond the scheme of 1997 and further 

directed to consider under the DOPT's scheme of 1091993 

within a period of two month from the date of receipt of a 

copy of the order.  

A copy of the said judgment and 

order dated 26.22004 passed in OA 

NO 157/03 is annexed herewith and 

marked as Annexure-i 



2. That the applicant after receiving the copy of the 

order intimated the contemner No.2 through a letter dated 

, 1.3.04 and a copy of judgment arid order dated 26.2.04 passed 

in OA No.157/03 was enclosed with the aforesaid letter for 

necessary action 

A copy of the said letter dated 

1.3.04 and the postal receipt is 

annexed 	herewith and marked 	as 

Anne xure-2, 

3. 	That 	the applicant begs to state that 	the 

Respondents knotz;ing fully well about the directives passed 

by this Honble Tribunal in OA No.157/03 have been sitting 

OYC.r the same. On 5,7.04 the applicant sent a legal notice 

hrough his counsel for implementatir of the direction 

&,ntained in the judgment and order passed by this Honhle 

in OA No.157/03 within a period of 15 days. 

A 	copy 	of the legal 	notice dated 

5.7.04 	is 	annexed 	herewith and 

marked as Annexure-3. 

4 1. 	That 	the 	petitioner 	begs 	to 	state 	that the 

directives passed by this Hon'ble Tribunal 	is very clear and 
'I 

arnbiçjuous. 	The 	F4esporicjpnts 	have 	been 	willfully and 

deliberately violated the judgment and order passed by this 

Honhle 	Tribunal and have been chosen not to implement the 

same and 	for which they are liable to be punished for their 

and 	deliberate violation of 	the 	aforesaid under 

section 	17 	of the Administrative Tribunal Act s 	1985 l
i  

read 

with 	provision 	under 	Central 	Administrative 	Tribunal 
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- 

Contempt of Courts) Rules 1992 as well as the 	provisions 

contained in the contempt of c:ourt's Act 1971. 

That the petitioner begs to state that inspite of 

repeated requests the Respondents have acted contrary to the 

Annexure*1 judgment and they are continuing their such 

inaction even after expiry of the stipulated timeframe. It 

is therefore a fit case wherein this Hon hie Tribunal can 

pass an appropriate order for drawing up of a contempt 

proceeding for such willful and deliberate violation of this 

Honble 	Trihunals 	order 	invoking 	section 	17 	of 

Administrative Tribunal Act, 1985. 

That this petition has been filed bonafide and 	to 

secure ends of justice. 

In 	the 	premises aforesaid 	it is 	most 

respectfully 	prayed that Your Lordships 

would 	graciously be pleased to initiate 

appropriate 	contempt proceeding against 

the 	cor,temners 	for 	their 	willful and 

deliberate violation of the judgment and 

dated 	26.2.2004 	passed ,order in 	OA 

No.157/03 	and 	to punish 	them severely 

invoking 	the power under section 	17 	of 

the 	Administrative 	Tribunal 	Act, 	1985 

read with Central Administrative Tribunal 

(Contempt of Court) Rules 1992 as well 	as 

the provisions cOnta:i.ned 	in the contempt 

of courts Act, 	1971. 

II  

1 

4 



DRAFT CHARGE 

Whereas Sri Amraqh Kumar, the Director, Central 

Watr Commission, New Delhi, Sri MPSinqh 5  the 

Superintendinc EnQineer, Hydroloqical Observation Circle 9  

Adabari , Guwahati Sri AKSr:i. vastav the E>ecut i ye 

Enineer, Central Water Commission, Middle Drahmaputra 

Division, Adabari t3uwahati have willful i.y and deliberately 

viol ated the judgment and order dated 26 22øø4 passed in OA 

No157/03 passed by the Central Administrative Tribunal, 

Guwahat I }3enc:h and as such they are Ii able to be punished 

severely invoking the power under section 17 of the 

Administrative Tribunal Act, 1985 read w:i. th provisions under 

Central Administrative Tribunal (Contempt of Courts) Rules 

1992 as well as the provisions contained in the Contempt of 

Courts Act 5  1971 

5 



AFFIDAVIT 

I, 	Anima Taiukdar, aged about 	 years, 

dughter of Late Gopal Talukdar, Casual Worker, under the 

E>ecutive Engineer, Middle I3rahmaputra Division, Adahari, 

Guwahati, dO hereby solemnly affirm and state as foliows 

1. 	That I am the petitioner and I am acquainted with 

the facts and circumstances of the case. I am competent to 

swear this affidavit 

2.. 	That the statements made in this affidavit and in 

the 	 accompanying 	 application 	 in 

paragraphs .... -1 

,ftS* 	dn 	aaSSnP* S..,.. 5*4 	fl• 	$s*SSas 	 are 

t:rue to my knowledge, those made in paragraphs 

being matter of records are true to my information derived 

therefrom. Annexure are true copies of the originals and 

grounds urged are as per the legal advice. 

And I sign this Affidavit on this the A. th day 

- - 	 -ifnf 24. 	. 

Identified by meg 	 . 

DEP ONtENT 

I Pimp I I WN I i WIN i ~ 

N 

Solemnly affirm and deciard before 
me by the deponent who is identified 
by Miss WDas, Advocate, Guwahati on 
t h I s the . ,td a y of a J'J V. , 2004 

at C3uwahati 

6  /V ~, 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUN'AL' 

 !.. 	 GUWAHATI BENCH 

.4 Jl 
Original Application No.100 of 2003.  

With 

Original Application No.157 of 2093 	 j5 
14 	 .LbUt 

Date of decision: This the 26th day of February 1 20O4drth' 
ft t.i 	vi1t 

The Hon'ble Shri. Shanker Raju, Judicial Member 

The Hon'ble Shri K.V. Prahiadan, Administrative Member 

O.A.No.100/2003 . 

Aibuddjn Ahmed 
S/o Late Rabiruddin Ahmed 
Working as Work Charged Khalasi 
tinder D(S) K Subdivision,  
Central Water Commission, 	 ' 
Nagaori. 	 ......Applicant 
By Advocates MrS. Sarma and MsU. Das 	j. 

- versus  

nstrat4, 	. The Union of India, 
Represented by Chaamn.t 	 341 ra 	T.I(IJ 

Commission 
New De1hi. 	

, 	 , 

The Director, 	 ; Central Water Commissiofl, . 
New Delhi. 	

PJ 
• The .up.erintending •gin 	. 
Hydrological Observtion Circle, 	. 	'.(.•" 	Mi•. 

• 	Adabarj,Guwahatj. 	 . 	. 
.41.: 	 . 	. 	L I 

4. The Executive Engineer 	 •-••' 

• 	Qenral Water Commissjon 	
. 0 • 	

tYpe 	rahniaputa 	 . .1,•• 	'v 
• 	D.ibr.ugarh. 	. 

S.  
i 

	

	 :. 	 • 	 . 	 •, 	 . 	
,:•., 	 ,. 

 The Executive Engineer 	 . . • • ..•. S . 

Mi,ddle Brahmaputra Division, 	 • 	.: 
-'-'Central Water Commission, 	 i:. . 

Guwàhati 	 Respondents ••.• 	r 	
••' By 4dvcate Shri B.C. .4?athak,  Addi. C.G.S.C. 

.4 	4 	 •• 	:.. 	 - 

0.A..No.157/2003 	'• 	 . 	 • 

I. 
Anirna Talukdar 
D/o Late Tapan Talukdar 	. 
Casüa1Worker 	 . 	 . 
Working under the Executive Engineer, 
Middie'Brahmaputra Division, 	 . 0; 

•. u 

Central Water Comrnissiqn, • 	
. 	Adrj,Guwahatj 	. 	. 	 .....Applicant 

By dvqcates Shri S Srma'and Ms U. Das 

versus  

• 	1. The Union of Indiap.repr.esented by the 	' 	

0 

Chairman, CentraL Water Commission, 
New:Delhi.. 	 0 • 	 • ... 

4f' •. 
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(/ 

:2: 	
& 
ri I, . 

I' 
f 	 2.'-The 'Director, 

Central Water Commission, 	. 
'New Delhi. 

3.. The 'Superintending Engineer  
• 	Hydrological Observation Circle, 

•' 	Adabärj, Guw.ahati. 
4. Tue Executive Engineer, 	 . 

Central Water Commissioj -j  Middle Brahmaputra DivisIon, 	" 
Guwahati. 	 . . . . . .2Respondents-' 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

RAJU,MEtIBER(J) 

As the facts and law raised are identical the 

? OA-.s are disposed of by this common order. 

2.....The applicant in O.A.No.lOO of 2003 had earlier 

approached this Tribunal in 0.A..249 of 1993. Having regard 

'.."to their working till 1992 directions have been issued by 

the Tribunal on 7.12.1993 to appoint t'hem.as Kha'la'sis 

-, againt availabl.e vacancis or in the alternative be 

appointed an casual workers in the seasonal works. As "the 

services of the applicants was to be dispensed with, 

' R.A. 15 of 1994 filed by the applicants was disposed of on 

' 28.6.1994 with a direction to the respondents not to 

. terminate their. services 'and . to consider them for 

regularigatjon in Group 'D' p ,ost in 'terms of O.M. dated 

10.9.1993. 

3. 	Subsequently, complying with the directions of the 

court the respondents have framed a Scheme known 'as "Grant 

of Temporary Status and Regularisation of , Seasonal 

Khalasjs in the Work Charged Establishment or Central 

Water Commission, 1997". This Scheme was to be in effect 
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from 1.6.1997. Accordingly by an order dated 5.5.2003 the-

applicants have been re-engaged as Work Charged Seasonal 

Khalasis mt he scale of pay of 2550-3200. The Scheme' 

stipulated that whosoever has completed 120 days. of 
S 	 •.'' 	 ,',' 

service prior to commencement of the Scheme would.,be 

conferred with temporary status and on availability of 
4 	 0 

posts would be regularised.. 	 , . S 

4. 	The applIcant in 0,.,A.157 of 2003 earlier filed 

O.A.201 of 1993 which was disposed of by this Tribunal on 

16.11.1993 with directions to the respondents to dispose 
I , 	 .. 	

, 	.•, 

of the spplication for reguirleation of the applicant. On 
S 	 . 

review in R.A.13 of 1993, by an order dated 28.6.1994 

directions have been issued to the respondents not to 
S 	 .... : 

terminate her service and consider her for regularisation 

nstra,/k . fl  Group '0' post. Being aggrieved with the Scheme ibid,a 

3' ç\ 	ection has been sought for to accord her the benefit of 

t 	1993 Scheme, 

5 	In the above 0.A.s treating the applicnts' as 

casual workers directions have been iasued to consider 

their cases under the DOPT's Scheme of 10.9.1993. 

Learned counsel for the applicants states that 
). 

once they have been absorbedas casual workers'the Scheme 

S 	 of 1997 would not apply and the4r cases ought to be 
4.4 

considered under the DOPT's Scheme of 10.9.1993 as they 
S 	

5:' 	 •" : 	ni, 
completed the requisite period of service. 	 ' 

On the other hand the respondents have filed 

their reply in 0.A.100/2003 and adopted the same, in 

O.A.157/2003 as despite our orders no reply has been  filed 
S 	 -,  

	

in O.A 157/2003 	 (1' 

• 	
• 	

.. 	
. 	 I' 

/ 



8. 	The learned counsel for the respondenè contends 

that the applicants were engaged on Work Charged 

Establishment as Seasonal KhalaSiS and the Scheme of DOPT 

of 10.9.1993 would not apply to such Work Charged Seasonal. 

Khalasis as the staff does not belong to regular 

establishment of the Department and their payment is borne 

out from projects. AccordinglY it is stated that a 

decision has been taken to frame the Scheme of 1997 in 

which'the case of the applicaflt8 for grant of temporary 

status has been considered and for reguiarisatiofl as per 

the Scheme their cases would be coneidered. 

We have carefully considered the rival contefltj0n8 

e materials on record. As per f the parties and perused th  

cisiOfl 	of the Full Bench in t4ahabir an:;
.Other 8 	3  

0 ion of India and others, 1997-2001 Administrative 

Tribunal Full Bench JudgmentS 99, a casual labourer is a 

has been engaged for executi9fl of work;Or 
person who  

emergent basis of a temporary nature. Their services are 

dispensed with the moment the work at hand i
n  completed. 

Moreover, a casual worker is a worker who has been asked 

to perform duties of a casual nature and is not a regular 

employee. Moreover, it is no more res integra that the 

cases of the applicar\ts in hand hd proceeded in review on, 

the premises that they are casual worker8. AccordinglY 

directiOnS have been issued not to terminate their 

erviCe8 	and 	consider 	
they 	for 	engagemflt 	for 

der DOPT'S Scheme of 10.9.1993.,Th5 
regularisation un  

Scheme of 10.9.1993 envisages casual worker with temporarY 

status eligible for regularisation.  

the decision in the Review 
10. We find that  

Application has not been carried to the High Court and h a s 

attained...'." 

:3: 
	

~1~ - 
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Gttained finality. Accordingly, giving niinterpretatiOfl 

to the status of the applicants would amount to sitting 

over the decision of the Tribunal in a co-ordinate Bench. 

Accordingly, we hold that once the Tribunal earlier in 

review has assigned nomenclature of casual employee to the 

applicants and they had worked for the requisite days and 

on employment as on 1.9.1993 the Scheme of DOPT of 

10 . 9 . 1993  is applicable and as per directions of the 

Tribunal (Supra) is to be applied to them. . 

11. 	In the result the 0.A.s are partly :allowed and 

the impugned orders are quashed. The respondents are. 

directed to treat the cases, of the applicants beyond., the 
ç\ç\stratIfr 	

Scheme of 1997 and be considered under the DOPT's scheme 

f 10 9 1993 within a period of two months from the date 

f receip.t of a copy of this order. However, ,:suh 

consideration shall be strictly in accordance with the 

provisions of the DOPT's Scheme of 10.9.199.3 as well as 

suitability of the applicants to the post. 

Copy of this order be placed on record of each 

case. 

__._.__ ....- ..... 	.- .. 	.. 
sd/MErR (3) 

Sd/!R(M) 

nfiried +o 16c true 	 . 

iifrf' 

S,'ciij., Officer (J) 

GL'IVA!L7l U.4A'CJJ 

Gu/i-YUOS 



REGISTERCM 

Dated: 01.03.2004 
The EXeCUtiVe Engineer, 	1 

Middle .Bialimaputra Divijon, 
Central Water Commission, 
Adabari, Guwthatj14 

' Sub:- Order dtd.-26.02/04 passed in O.. No.157/2003. 
S 	

• 

Sir, 

With due iespect, I state that I approach the Hon'ble Trlbuna1aggrieved by the action of non-
consideration of my case for regulaiizatio under the scheme of DOPT of 10 9 93 as I 

have completed the requisite period of service 
JI- 

fhat on 25/2/2004 the 0 A came up for hearing and after heaiing, the I
-Ion'ble Tribunal passed the Judgment on 26/2/04. The Hon'ble Tribunal• was'piead to allow the o 

A diiecting you to consider my case under the DOPT's scheme of 10 9 03 within a period 
of 2(two) months. &om the date of receipt of the order. A copy 

of-the Jüdgement and order dt.26/2/04 passed in O.A. No. 157/2003 is enclosed herewjt1 for you khqwledge and kind consideration 

2 
Sir, I hope that you would be kind enough to consider my 

m 	 rregu1arjza j0 case fo 	 under the sche 
e of 1993 as per direction of the Hon'ble Cthtral Adrn1njstratfc Tribunal, Guwahatj Bench. 	 . 

Thanking you.  

Enclo:- I .Copy of Judgment and 
Order dated 26.02.2004 
Passed in OA No.157/2003 

Yours faithfully, 

4A (b 
(ANIMA- TALUKDAR) 

W/C. K.HALj 

- - 

	 J 	 --- 	-- - - 	 - -- - 	

-* 

.: 

• 1'O 



3ri'5idcth;.j 	5arma 
j 	Aclvocat, 	 Guwahati 

Gauharl High Court, Guwahati. 

.. 
iL::erini:.ndin 	Eric rieer 

bate 

iydroloci ica]. Obser'' ',Caon Circle 
(daoari GLwahat 

Leo's! 'Jo1 cc. 	 . 

L i r 

Upon ant iciri ty and as per instruction of my ci I en'c 
i a ialukdar 	Dauqhter ciT 	Late 	Tpan Ta1ukdar:,:-. 

wor'.pr * 	Rork inch under the Executive 	Encjineer, 
Lmaputra Division, CJC dabari, I give yOLI this noti.:e 	s 
foiloLLJe.; 

That isv client aforesaid claiminq the benefit Or 
scheme for grant of temporary statue preferra.-:' 

j.nal 	( -pp I icaion w h i c h was rectistered end numbers 
0 	No I 5!/2:•h:13 	before the Centre J. 	dmin I srat i_ye 	ir : •:'. 
Puwahati 	f.ench. 	The 	Hon 'hie Tribun.L 	after 	hearn'.:, 
parties to the proceed inq was pleased to allow the ssi 
vde its ,jc.tdcment and order dated 	22003, directinc 
to provide all the benefits of the said scheme of 1993 
client within a period of two months. The said period  
rnonthr is over hut as on date you have not ieued. any 
cjrentnr her the benefit of the said scheme and reuIart.'."", 
her service. In fact my client aforesaid is entitled 1;o 
said hene'fit we -f, 1993 itself as she was in s e r v i c e 
time or issuance or the said scheme. it was deniea to 
1 I 1 ec a I .Iy 	t1l 1 thou t any has i a 	T h e "Ion - b I e T 	buna 1 	no b 
the above 'racts as well as the vercic2t CjVCci by the 	1 
lrihuna,1 earlier in 0. 	No 20i.'3 as well as R.A 13 of 
directed you to provide the benefit of the scheme cf 
ny 	.1 i en 

In 	vlau; or 	stove, I oivc you i;h'La r0t1c9 -nal;:.: 
demand 	t h a t-  T\? client be p  r o v i d e d with all the beneriti 
t h e 	schemci or I7- 	.ith retloeOec',(?  

to 	i laD-Li_p her s2rvce ac:corcJir'.-lv w.?. 1. 
and 	o 	s.Llo 	ne'- 	Li 	the 	oher 	(::on::.,q.ntrai 
bene'rita 	a n d 	arre.rs i, 'i thin a period c't ih days 	frci'n 
d a t e of receLpt c the notice railrio which instrutcr 

	

C 	 .t.s I I V C i• p V ' 	 I I.e '.. C C LI A 
	 1' 

wil I.'fu.I 	a n d 	JeI,'herate 	violation 	o ?: 	'I - h e 	jLIdmenta 
merit i oned above 

I 	hr.[,)c - nil tr - L;st that thre would tie no such 	o:r 
icr 	any rurther i:ticjaCinn drin 	you unncessa - 1!\' 

.1. t 

1 haul-: nc \-'Ou 

I 
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